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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
_ ORIGINAL APPLICATION NO. 211/2024/EZ

<> . :\-Q&\\\ In The Matter of:

7, ¢ \

J ,;\\/ N ;*2 \ Dr Srikanta Samanta

i / \\‘ < _‘ﬁ\\
;"1‘:{ Rege. Mo, 940/%7 - \\\‘. ... Applicant
l\ b(-' Loof indla | i
l *\ ! Versus

W\ o

\Yo\) SN The State of West Bengal & Ors.

NS
T Respondents

ACTION TAKEN REPORT ON AFFIDAVIT ON BEHALF OF RESPONDENT

NUMBER 05, PANCHAYET PRADHAN NABAGRAM GRAM PANCHAYET.
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alleged has been cleaned and netting has
been done to prevent any further dumping
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In The Matter of:
Dr Srikanta Samanta

... Applicant

Versus

The State of West Bengal & Ors.

..... Respondents

ACTION TAKEN REPORT ON AFFIDAVIT ON BEHALF OF RESPONDENT

NUMBER 05, PANCHAYET PRADHAN NABAGRAM GRAM PANCHAYET.

I, SOMA DAS, W/o Manoj Das, aged about 53 years, by faith-Hindu, by occupation-

service and presently holding the post of Panchayet Pradhan, at Nabagram Gram

Panchayet having its office at 15A, Bankim Chatterjee Road, P.O- Nabagram, P.S-

Uttarpara, District: Hooghly, Pin: 712246, West Bengal do hereby solemnly affirm

and declare as follows:

1. That | am presently holding the post of Panchayet Pradhan, at Nabagram

Gram Panchayet having its office at 15A, Bankim Chatterjee Road, P.O-

E.
-
s

r



AN 3
<

Rege. Mo, 540767 ||
Covt. of Indlg .
/)
Y. /
%,
\° VoS \ G\)/”y
Nabagram, P.S- Uttarpara, District: Hooghly, Pin: 712246 and | have been

duly authorized to swear and affirm this Action Taken Report.

. That the Panchayet Pradhan, at Nabagram Gram Panchayet has been
impleaded as a respondent vide Order dated 16.12.2024 passed by the
Hon’ble National Green Tribunal, Eastern Zone Bench, Kolkata on the basis
of an Interlocutory Application being I. A. No. 126/2024/EZ moved by the

applicant.

. In the said Order the Hon’ble Tribunal has been pleased to direct the
Nabagram Gram Panchayet to file its Action Taken Report regarding the

existing status on affidavit.

. That it is stated that the Nabagram Gram panchayet is not dumping any waste
on the area in question and the Gram panchayet has already entered into an
Agreement with the Uttarpara Kotrung Municipality in which interalia it has
been agreed that the Uttarpara Kotrung Municipality will collect all waste of
the Gram Panchayet and dispose off the same in accordance with the Solid

Waste Management Rules, and the laws within its area.

A Photocopy of the Agreement entered into between Nabagram Gram
Panchayet and Uttarpara Kotrung Municipality is annexed herewith and

marked with the letter ‘A’.
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5. That the Nabgrar?w‘Gra(f‘h'«B.iﬁb"ayet has cleaned the entire place where it was
alleged that dumping occurred and moreover the Gram Panchayet has also
installed netting in the site in question to prevent any further dumping by any

people.

Coloured Photographs showing that the entire area where dumping has been
alleged has been cleaned and netting has been done to prevent any further
dumping are collectively annexed herewith and marked with the letter ‘B'.

6. That this respondent also states and submits that the Nabagram Gram
Panchayet has also initiated public awareness including miking among the
local people so that the waste is not dumped in the alleged site.

7. That the present status of the alleged dumping ground is cleaned and the
Hon’ble Tribunal Order has been complied.

8. That it is most respectfully prayed that this Hon’ble Tribunal may kindly be
pleased to accept the Action Taken Report and this respondent also
undertakes to comply with any Order as may be passed by the Hon’ble
Tribunal. /_/

Identified by me / /A —_— Ay

n . Deponent
pohep WD P
dvocate Prodhan
Nabagram Gram Panchayet
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Setmmrly Affwrmed ®
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VERIFICATION:

I, the deponent within named, do hereby verify and declare that the statements made
in the aforesaid paragraphs are true and correct to the best of my knowledge and
information as available in the department of Power, Government of West Bengal

and | believe that nothing material has been concealed there from.

1| Verified at Kolkata on  the lﬁBay of January, 2024.
(Q"

. T )
Identified by me /A 0 WA Z& "2,7

w/(»;’lﬁ" ) 2«/‘:: - Deponent

vocate Prodhan
Nabagram Gram Panchayet
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MEMORANDUM OF UNDERSTANDING BETWEEN

UTTARPARA KOTRUNG MUNICIPALITY
AND
NABAGRAM GRAM PANCHAYAT

REGARDING IMPLEMENTATION OF

SOLID LIQUID WASTE MANAGEMENT
. ~ PROJECT




*
MEMORANDUM OF UNDERSTANDING BETWEEN UTTARPARA KOTRONG MUNICIPALITY
AND NABAGRAM GRAM PANCHAYET
REGARDING
IMPLEMENTATION OF SOLID LIQUID WASTE MANAGEMENT PROJECT

THIS MOU has been signed on this \8¥® Day of Jew 202§ between
UTTARPARA KOTRONG MUNICIPALITY, DULY SIGNEDIBY Shri/ Smt Diip Yadav t

(Charman._UTTARPARA KOTRONG MUNICIPALITY) And by Shri/ Smt SOMA DAS
{Pradhan, NABAGRAM GRAM PANCHAYET)

1.0 INTRODUCTION:-
Solid Waste Management system involving house to house collection of wasles

) from each household in a segregated manner (bio- degradable and non-bio-
degradable waste) of NABAGRAM GRAM PANCHAYET transport of collected
waste lo nearest Waste Treatment Plant under UTTARPARA KOTRONG

MUNICIPALITY for safe & scientific disposal of total collected waste



P

o
20 RESFONSIBILITY OF UTTARPARA KOTRONG MUNICIPALITY

A)

&)

<)

;i PO the waste collocted from miml housoholss of NABAGRAM GRAM
NCHAYEY 10 be lwated in waste Treniment Plant of UTTARPARA

:‘(:'I?ONG MUNICIPALITY and to ba finally disposed of in o safe and sclantific
ner

To perma the uldization of adequate numbors of four whoal (uol operalod aulo
topers for secondary mobie  sagrogatod Wasto Colloction systom of
UTTARPARA KOTRONG MUNICIPALITY for Secondary maobile collection of
Wasto callected from housaholds of NABAGRAM GRAM PANCHAYET

To permit the collection and transportation of Segrogated Solid Wasle Irom
pomary Waste Callection to four wheel fual operated auto lippers for sacondary
mobile segregated Solid Waste collection system, which Is exiracted from
households of NABAGRAM GRAM PANCHAYET | 1o the waste Treatment Plant
UTTARPARA KOTRONG MUNICIPALITY by the mechanisms of the four wheol
fuel operated auto tippers wasle colleclion system (Labour,Vehicle and other
accessory machineries) of the UTTARPARA KOTRONG MUNICIPALITY.

30 RESPONSIBILITY OF NABAGRAM GRAM PANCHAYET

A)

B8)

To collect the rural Solid waste generated in segregated mannar ( bloo‘;
degradable and non- bio - degradable waste) from each household
NABAGRAM GRAM PANCHAYET

To Transport the collecled waste to the secondary mobile collection point
located at different strategic location of NABAGRAM GRAM PANCHAYET in
segregated manner by the mechanisms of four wheel fuel operated tippers of
UTTARPARA KOTRONG MUNICIPALITY

) Transpor the day to day segregated solid waste from secondary collection point

to UTTARPARA KOTRONG MUNICIPALITY solid waste management plant for
scientific disposal under solid waste management rules 2018

4 0 USERFEES -

A)

NABAGRAM GRAM PANCHAYET will be treatad as bulk waste generator as
per the defintion of SWM RULE 2016 and NABAGRAM GRAM PANCHAYET
will pay Rs 10000000 ( One Lakh j per Year 1o UTTARPARA KOTRONG
MUNICIPALITY for collection, transportation and  scientdfic  disposal  of
segregated sohd waste which s extracted from househcids of NABAGRAM
GRAM PANCHAYET

B) {NABAGRAM GRAM PANCHAYET if gencrates and transport mized waste

which is extracted from households of NABAGRAM GRAM PANCHAYET,
UTTARPARA KOTRONG MUNICIPALITY will impose fine as per Solid Waste
Management Rules 2016

50 SETTLEMENT OF DISPUTES -

If any dispute (s) or difference (s) anses out of or in relation to this MOU, it shalt
in the first instance o settled amicable between the panties at operating level In
case any dispute i1s not sellied amicably, i shall be referred to the Hooghly Zilta

/Jo .Y

Prodhan
Pebagram Gram Panchapet

\9\"‘\”2
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f\;;t:"“mﬂ By M day kotay segregated Solid Waste from secondaty collection
. Maaca - Kahong Munipgl Solkd Waste Manpgement Plant for Geiantific
SRADRRN e Rk Wasty Managemant

A3 NALENTY PERIOD
Yha MOU shait remain vailid and binding on both the parties from date of starting of
Ve Laguad Waste Management Project frony 01 01.2025 for a period of 6 { Five )

YRR WHR & provaion to review the terms and conditions avery year in presence of
both the parties The vatidity penod may be exlended on mulually agreed period

Dedween both the parties

Wheosas both partes reserve the right to cancel this agreement aller serving oneé
moath or witten notce for termination to the other side.

VWhere as the both parties are agreed to excule this indenture today upon agreed to
the aforesad clause

Swgned on This date . Month & Year by & between

For UTTARPARA KOTRONG MUNICIPALITY.

WITMESSESS eqt
T Gn s Bem o Unﬁﬁn.%olrung
. Muricipality

Sy | Ve
s Y5125
o ' “Einance Oficet
Uttarpara=Kotfung Municipality
For NABAGRAM GRAM PANCHAYET.

loma. Nod
THE PRADHAN 1sfer/ v

NABAGRAM GRAM PANCHAYET
. Prodhan
WITNESSESS A’l&’k ‘:)C\"“ﬁ 2‘_‘!_5'« w‘ hw
Upa Pradhan \;‘oq '

NABAGRAM GRAM PANCHAYAT
S i Smt , L . ’C{;ﬁj o7 'l«(

Mosasts AEY e
Place AYETED Date 4

g
farg @ Aol

Sa 7/ Smt
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Hooghly, West Bengal, India -
P86v+25m, Konnagar, West Bengal 712235, India
Lat 22.709705° Long 88.342562°
08/01/25 03:19 PM GMT +05:30

Hoogh

P86v+25m, Konnagar, West Bengal 712235, India
Lat 22.709684° Long 88.342564°
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Nabagram Colony, West Bengal, India

26e, College Rd, Nabagram, Konnagar, Nabagram
Colony, West Bengal 712246, India

Lat 22.709221° Long 88.342502°

08/01/25 03:17 PM GMT +05:30
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VAKALATNAMA

In The Kigh Coust &t Caleattsr

District: ___ ’ 8 k |
=, ’ YK al 47@\,\_ /rél'él;ih—o/(evfsfo 2 { ék‘gfz

B eﬂ’\’e / 6 e /7[0,) AZ—Q_ /Y‘dh(;nstitutional Writ Civil s ol

Appellate Jurisdiction

O A K. 244 w202y [FF—

——

DY- \PY(‘K ‘ﬂm)éﬂh \‘SL\ ™M an P {"‘”“w
Petitioner

S}éﬁ/&i Of WM 8&;&},&1301\5 Respondent
/ d \ ©ppusite Pasty -

Vakalatnama on behalf of P”"ffl C\/})Q") /\fQéﬂjtpqm énmm /Dﬂm a‘\?@f .

Known all men by these presents that by Vakalatnamd, I /We appoint the Advocate

noted below or any one of them my/our lawful Advocate or Advocates for filing the
memorandum or appeal or petition/of entering appearance in the above matter for
appearing, conducting and arguing the same for depositing or withdrawing any
money in connection there with for moving the Court in any matter connected
therewith, for preparing the paper book in the case and for putting in papers,
petitions etc. On my/our behalf for filing, taking back any documents for
withdrawing suits or appeals or petitions with permission to institute fresh suit etc.
For signing and filing petitions of compromise in connection with the said matter and
for taking copies of paper from the Record and I/We further say that any act done
by my/our said Advocate or Advocates or by any one of them after accepting this
Vakalatnama, shall be considered as my/our own true and lawful act. And I/We
further hereby agree and undertake to pay the said Advocates his or their fees as
settled and all others sums that may be necessary to carry out the requisition of the
Court and otherwise to enable the said Advocates to conduct the case properly.
Failing which the said Advocates after notice to me/us will be at liberty to withdraw

from further conducting the case.

In witness where of I/we %gn and execute this Vakalatnama on this the
day of 4nu-w/«1 , 2024

Name of the Advocates

Resapondent No'- p5 SUDIP kUMAR puTIA
Abvocsre,
Envolment Nol '14@/5'3)/»@
Emas( Td |- adv-srdute
yw

P‘\OM ’,_ C O
PRIUYE20FL—
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drom the E€xecotank within

ol Jec- DS

Advocate .
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BEFORE THE HON'BLE NATIONAL
GREEN TRIBUNAL EASTERN ZONE
BENCH, KOLKATA

ORIGINAL  APPLICATION NO.

211/2024/EZ

In The Matter of:

Dr Srikanta Samanta

... Applicant
Versus

The State of West Bengal & Ors.

.....Respondents

ACTION TAKEN REPORT ON

AFFIDAVIT  ON BEHALF  OF
RESPONDENT ~ NUMBER 05,
PANCHAYET PRADHAN NABAGRAM

GRAM PANCHAYET.

Filed by
SUDIP KUMAR DUTTA

Advocate
For Respondent Number 05

Email: adv.skdutta@gmail.com
(M): 9874782072

38




{ "type": "Document", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }

